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New Delhi . this the 22nd (iay of January, 2004 

iionhie Sb. Sarweshwar Jha, Memoer iA) 

ollit.. Vi0Va i)PVI 

Widow of Late Sb. Inderpal Sharma 
toIrnerJ\ Spnor Thnder 0oir of Tna Press 

Aiigarh HIP1. 
P/n 1/1125, New Tika Pam Colony 
Nr. Cii d Ft.ah Chungi , Nauranga bad, 
Toad, Aligarh, UP. 

2. Anil Numar Sr'iarma 
S/n Tate Sb, Inderpal Sharnia 
lormertv senior 1nder 	 01 	 Press 

4ligarh (TIP). 

P/n 	")8. Npw Tika Pam Colony 

Nr . Old Ft.ah Chungi 	Na.i.irangabad 
Applicants 

(By Advocate Sb. P.N.Sharma) 

V ER, S Ii  5 

Union of India thrnuh 
The erret.ary 

Ministry of ljrha.n Development 
Nirman Phawon, New Delhi. 

The F,irect.or of Printing 

Oovt. of India, B Wjn 
Nirman Bhwan, New Delhi. 

The Manager 
Govt. of' India Press 

Aligarh, UP. 	
P.espon(ient.s 

1) P 1') 1' R. IOPATI 

lii 	 Jha 

MA for joining together is atiowed. 

2. 14eard the learned rounsel for the appiloants. 	The 

appijcants have filed this 04 wit.h prayers i:hai: the 

respondents 	he directed t.o 	re-consi der the case 	for 

apnointment or appLlca.nt No.2 on. compassionate grolkncts. 

i s observed that the husband of the app i rant No. i and father 

of the apticant. No.2 La.eSb. 	Tnderpat Sharma, 	AssisTant 

Binder at (ovt. 	of Tndia Press, .Aiigarh, died while in 

service on 27-11-2(1(11 leaying behind seven dependents wirh 

- 



none ot them earning for the family 	An appi .ci - ion. was made 

hy the anpLicants t.o the respondents for appotntm(,nt on 

romr)ss 1 onte g ronnris t hereafter - 	it s observed r niT roe 

wetter remnined. nending with the respondents for 

' 

	iir 	ong 

i rted to th 	Pri me and nly atter an  

 

iinister's oiTire that the mt.ter ws elven ronsideriion nv 

the resnondents 	nnt it Weq finally reiert.e(i for irie 

reasons tht the family had received terminal benefits of an 

morit 	ot P.s. 3. 	. u4/- 	that the wi cl ow had neen granted 

fomi ly pension of Ps.2375/- per month- which according to 

them. 	ereeded the poverty 	Ii ii r of 	s. 7 7 . ?h/- 	as 

escriheci ry the inn1ng Commission 	nno rOAr rn Tp1li\ 

ed a dwelling unit on iSo Sq. Yds. of l.'nd. 

3. 	The Learned counsel for the app icant 5 na S. 

however ;  submit ted that reference to the,  poverty limit. ano 

that family pension 	ha.s been aranted to the family of the 

deceased employee, are not relevant, when the size of the 

fami Ly oepenrlent on the deceased employee ano now on the 

appiicants is taken into account. This amount becomes quite 

meagre with, reference to the number of dependents being seven 

7 . 	iie has also referred t.o the Scheme which has been 

issued by the f)eptt . 	of PersonneL 	Training vid.e their (dl. 

I 4 i .1. u 	uut - F srI 	i ii 	ciateo e - 	0 C) -,i , wnereunner 	among 

other things, 	it hos been, stated t ha.t such cases sho.'.id he 

considered for three years. There is a reference; 	in toe 

said OM of the P0PT, to the directions to the euthorities 

concerned to prepare a Scheme for appointment on 

compessionate grounds. The argument of the learned counsel. 

for the app ii rant is that the respondents have not considered 

the 	case of the anp Lica.nt with reference to the n.irert ions 

ronr j  j j- j p c j in inc tIoT s enoi e mciii 1 oneo (ei 

_L__- 



1n 	ne r H 	 H - 	I 	1 	 p i T c 

apnllcant 	at 	s observed that the family of the oeceased 

empioyee is tajrJ 	iarg 	?iflO tfl.O amount Whlch has neen 

granted to 	b 	fami i y as 	family pension is vrtllaI y 

insini ficnt for such a large famiiy 	it a iso does not look 

onjte arnroTri ate on the part of tue respondents to reJecT 

the 	case of the anrl u-ants simniv because some rermina I 

henefats have been Q. jven to tue wi dow nt the oeceaseo 

emn I ovee. 	There are nuite a are number nt dec si ons in 

this regar 	in 	hich ;  it has been held that terminal 

Henef its cannot he rietO agaJ nst me eppi.icant seeking such 

It 	 It 	 II 

appropriate to dispose of this ñi\ ar this stage itself while 

bearing on the Doi.nt of admissi on withoi.it issuing not ices to 

the respondents ;  with directions t.o them to re-consider the 

recinest of the appLicants ind.er the instructions of the II0VT 

as referre to by the appii cants in tnis nA and to dispose it 

nt 

	

	within a neri od of three months from the dat.e of recei nt 

a copy of this order by issuing a reasoned and spea!ing 

r as per law and instructions on the subject - 

Tue 	C 	runs 	i ancis cii snoect 01 	5 terms 	(ti 	I He 

above observamions/direclions. 
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